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MADHYA PRADESH ORDINANCE
(NO. 5 or 2020)

THE MADHYA PRADESH LABOUR LAWS (AMENDMENT) ORDINANCE, 2020

[First published in the ‘Madhya Pradesh Gazette (Extra-ordinary)”, dated the 6th May, 2020.]

Promulgated by the Governor in the seventy first year of the Republic of India.

An Ordinance further to amend the Madhya Pradesh Industrial Employment (Standing
Orders) Act, 1961 and the Madhya Pradesh Shram Kalyan Nidhi Adhiniyam, 1982.

WHEREAS, the State Legislature is not in session and the Governor of Madhya Pradesh is
satisfied that circumstances exist which render it necessary for him to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the following
Ordinance:—

I. (1) This Ordinance may be called the Madhya Pradesh Labour Laws (Amendment)
Ordinance, 2020.

(2) 1t shall come into torce trom the date of its publication in the Madhya Pradesh Gazette.

2. During the period of operation of this Ordinance, the Madhya Pradesh Industrial
Employment (Standing Orders) Act, 1961 (No. 26 of 1961) and the Madhya Pradesh Shram Kalyan
Nidhi Adhiniyam, 1982) (No. 36 of 1983) shall have effect subject to the amendments specified
in Sections 3 and 4.

PART-1

AMENDMENT TO THE MADHYA PRADESH INDUSTRIAL EMPLOYMENT (STANDING
ORDERS) ACT, 1961 (No. 26 OF 1961)

3. In the Madhya Pradesh Industrial Employment (Standing Orders) Act, 1961 (No. 26 of
1961), in clause (a) of sub-section (1) of Section 2, for the words “more than fifty”, the words
“more than hundred” shall be substituted.

PART-II

AMENDMENT TO THE MADHYA PRADESH SHRAM KALYAN NIDHI ADHINIYAM, 1982
(No. 36 OF 1983)

4. In the Madhya Pradesh Shram Kalyan Nidhi Adhiniyam, 1982 (No. 36 of 1983), after
sub-section (2) of Section 28, the following sub-section shall be added, namely:—

“(3) The State Government may, by notification, exempt any establishment or any category
of establishments from any or all of the provisions of this Act, subject to such
condition, as may be specified in the notification.”.

BHOPAL :
Dated the 5th May, 2020.
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